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GOVERNMENT OF INDIA |

MINISTRY OF FINANCE 1.

DEPARTMENT OF REVENUE !
CENTRAL BOARD OF DIRECT TAXES.

W K3 I H KW h
New Délhi, March;?, 98.
NOTIFICATION |
No. (F.N0,204/11/96 ITA-II). It is 1ot1faed for general

information that Charotar Housing Finance Ltd., Anand,has been
approved by the Central Government as a HOUSLng Finance Company
for the purposes of Section 36 (1)(viii) of Ehe Income Tax Act,

1961, for the assessment years 1997.98 & 199@-99.

' b :
| The spproval is subject to the conditi?n that the company
will conform to and comply with the provisions of Section 36 (1)

1

(viii) of the Income-tax Act, 1961. |

0008,
(Ma at@i R. Sridharan)
Under Secretary to the GoJernment of India)

Notification No. _ _J256) _ (F.N0.204/11/96 ITA-I1).
To, '

The Manager,

Govt., of India Press,

Mayapuri, New Delhi,

Copy to:

le M/s, Charotar Housing Finance Ltd,, Anand.

24 CCIT Gujarat with a request to forward a copy to con-
~  cerned A.QO. for information and necassary action,

3t All Chief Commissioners of Income-Tax and Directors

| General of Income=Tax. .E

4, CRAG of India (40 Copies). ﬁ

5  J.Secy. & Legal Advisor, Min. of Law, N. Dalhi.,

6.  Addl. Secy. (Admn.), Deptt. of Revenue,gNew Delhi,
7. Bulletin Section, DIT (RSP & PR) , New Delhi,

8. C.E.I.B., New Delhi. - L

(oo,

(Mal athi {R. Sridharan)
Under Secretary to the Government of India.
[
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